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CENTRAL ADMINISTRAYIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

0.A.No.1035/1996.

‘Date of decision: 5th November, 1997.

—--—n-—-—-—--—--ﬂ—---

Between: - “_"‘*-#—MW.W"WﬁnM ,,,,, .
B, JUVvé.Raju. .o ‘applicant
and
+ . Materials Superintendent,

Eastern Naval Command,
Visakhapatnam 530 008.

2. - Vice Admiral, Flag Afsar,
Fastern Naval Command,
Ccommander-in-Chief, Naval Base,
Visakhapatnam 530 014, Respondents.

Counsel for the applicaﬁ;: sri K.G.Krishna MurtHy,-

Counsel for the respondents: Sri K.Ramulu,

CORAM:
Hon'ble Sri R.Rangarajan, Member (a)

Hon'ble Sri B.S.Jai Parameshwar,Member (J)

JUDGMENT .
(per Hon'ble Sri R.Rangarajan,Member (A)

Heard Sri V.Suryanarayana Sastry for Bri K.G.
krishna Murty, learned counsel for the applicant [and

.Sri K.Ramulu, the jearned counsel for the responEents.

The applicant in this 0.A, was appointed ag Grade-II
pireman on 9-9-1982. He was later promoted as Grade-I

Fireman on 28«5-1992, A Criminal case in Crime| No,219/92
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: gﬂghead with the Charge-sheet inspite of the acquittg
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under Section 381 or 411

(W

TI.P.C., was registered againgt the

abplicant by the V Town Crime Police Station, Visakhapgtnam

city basing on the complaint lodged by the respondents

7he applicant was also issued a Charge-sheet heatinged

page 19 of the 0.A.
7 §g.303/92 ~

The Criminal Casiifiled in the III Metropolitan

magistrate's Court, Visakhapatnam was disposed of byjﬁLL

Juégment dated 28-3-1995 acquitting the accused . The

applicant submits that he has been acquitted of the ch

in the Criminal Case and hence the Departmental enguir]

on the same charges and facts should not be proceeded

‘He submitted a representation to that effect dated 10~

rnnexure A-3 Page 22 of the 0.A.
This Q.A., is filed praying to set aside the i

"proceedings No. NS/E/1107/BJ dated 8=5-1996 by holding

same .are illegal,smit improper ﬁﬁf_unjust and contrafy
T — -

A re$lyrhas been filed in this 0.A, We fin

that the charge-sheet was issued after the disposal of

Cfiminal case in C.C.No.303/92. It is not known wheth

the respondents have seen the judgment and decided to

the applicant in the Criminal case. Hence, it is lef

open to the Department to decide whether to proceed wi

the Charge sheet or not after perusing the judgment ir
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above case. The applicant also submitted representation
dated 10-6-1996 requesting to drop the Departmental

Proceedings in view of his acquittal in the Criminal pase.

T LT CLLCUNSLalIiCeS, Ve LOL1I0WLLY aLrectuyl
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is given;

The»respondeﬁts shall issue a reply to the
representation of the applicant dated 105671996
after scrutinising #he judgment in C.C.302/92,

and on the basis of the decision taken(
they may take further action in fegard to

the Charge Sheet issued to the applicant

With the above direction the 0.a., is'disposed of.

No costs.

! +S5.JAI PARAMESHWAR, - R.RANGARAJAN,
‘ 7 MEMBER (J) VMEVMBER (A)
s~ -
Date: 5th November,1997.

Dictated in open Court., 'ﬁﬂ?YV\,,
\ ~ !
T p—

5SS.




?"UA,1035/95

Copy tog=

Ti Th: Matsrials Superintendeft, Naterigls‘Grganisaticn;
Eastsrn Naval Command, Yisakhapatnam,

2.t The Vice Admiral, Flag Afsar, Fastern Naval Command
Commandsr=in-Chief, Naval Bass, Visakhapatnams

3. One copy to fir o K?G:Krishna Murthy, Advocate, CAT., Hyd .}
4. One copy to Mre K. Ramulu, Addl.CGSC., CAT., Hyd
5. One copy to D.R.(A), CAT., Hyd. |

6. One copy duplicate;
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TYPED BY CHECKED BY
COMDZRED: BY ADPROVED BY

IN THE CZATRAL AJMIMISTRATIVE TRIBUNAL °

HYDZRABAD

THZ H'OLE SHRI RLRANGARAJAN : M(A)

AND

THE HON'BLE SHRI B.5.JA1 PARAMESHUAR

m (3)

Dated: S-U-92F .
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Admitted and
Issued.

nterim Directions
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Disposed of.u;%hwa%rectiﬁﬁﬁ
—orTEEs P

Dismisskd

Dismissgd as withdrawn

Dismissed for DeFault‘ 
Ordersd/Rejected

No order \as to costs, ,
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